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[Shri Ashwini Vaishnaw |

With that declaration right upfront, I greatly support this Bill. This is a very timely
Bill and this Bill basically amends two Acts. One 1s the MMDR Act and second 1s the
CMSP Act. What are these Acts? The Mines and Mineral Development Act basically
deals with all the mines which are non-coal and non-lignite and non-atomic energy;
these minerals. Second is the Coal Mines (Special Provisions) Act. That Act was
brought when the hon. Supreme Court cancelled all the miming leases which were

allocated in the previous regime and a new regime was created.

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE VICE-CHAIRMAN (SHRI TIRUCHI STVA): Just a minute. Mr. Ashwini. Now,
Statement by Minister correcting Answer to Question; Shri Rameswar Teli; please lay
it on the Table.

TTET URIEhY0T JERT Her | X1o Ul (2f ¥iear defhy: weiey, § fevie 6 foumy,
2019 o AANIThd ye Even 2172 e fadel Fder A [Faer & ey A fag Ty 9w
& ofgdE ®1 HENEE Bl e e @il den ) f) ' oued oI g |

STATUTORY RESOLUTIONS AND GOVERNMENT BILLS

Statutory Resolution disapproving the Mineral Laws (Amendment) Ordinance,
2020 (No. 1 of 2020);

And
The Mineral Laws (Amendment) Bill, 2020

SHRI ASHWINI VAISHNAW: Sir, what should be the objective of an Economic
Policy? T would like to start my submissions by saying that this particular Ordinance,

which 1s now getting converted into a Bill, is primarily {ocused on protecting employment.
SHRI DEREK O'BRIEN (West Bengal): Sir, it is one o'clock, lunch time.
THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Mr. Minister, please.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI

V. MURALEEDHARAN): Sir, we are discussing a Bill meant to replace the Ordinance.
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A consensus was reached vesterday that we would skip the lunch hour and continue

with the discussion. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): No, you never mentioned it.
...{Interruptions)...

SHRI V. MURALEEDHARAN: If the House agrees, ... (Interruptions)...
SHRI B.K. HARTPRASAD: No, we never agreed for that. ... (Interruptions)...

SHRI V. MURALEEDHARAN: Okay. If you don't agree, then I take back those
words, but now [ am proposing that we skip the lunch hour and continue with the

discussion.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, not skip the lunch; we may
extend the House till the Bill is passed. Is that right? Is that what you want to say?

SHRI V. MURALEEDHARAN: Yes, Sir. We may continue with the discussion till
the Bill 1s passed.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): We shall continue with the

discussion on the Bill.

SHRI JATRAM RAMESH (Kamataka): There 1s no problem with that, but the
Minister should not assume things and say that we had agreed vesterday. There was

no agreement. Today we can agree. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): He has agreed. Don't make it

... {Interruptions)... You may resume, Mr. Ashwini.

st ot Jora: wEIGw, IS W sHIAIE Uil 81, SHE HE go S R
T A1feY? What should be the fundamental objective of any Economic Policy? The
first and foremost thing should be to see how much employment that policy or that
Act would be generating or protecting. This particular Bill that has come today 1s one
of the fundamental Bills that protects employment in a large sector which 1s dependent
upon mines, whose lease is about to lapse on 31st March, 2020. What are these mines?
I would go slightly into details, Sir. There are about 334 mines out of which 46 are

working mines, producing about 60 million tons of ore. All these mines are supplying
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to the downstream industries in the steel sector, in the chrome sector and many of them
in the other sectors. All these industries were totally dependent upon these mines for
their basic raw material. About 800 units are dependent on them. As per my estimate,
about two lakh jobs were dependent upon these mines. If there had been a disruption
in these mines, this would have caused great economic havoc and caused a very big
human issue in all these industries. It would have caused a series of NPAs and it would

have caused job losses.

So, it is a very timely Ordinance which the hon. Minister has brought. I really
thank him for bringing this to the House. It has brought confidence in the entire steel
sector, telling them that the Government 1s aware of the issues, that it is willing to bite

the bullet and take timely action.

Now, what 1s happening to these mines which are expiring? In a very nice,
collaborative and federal manner, the Government of India and the Government of
Odisha have worked hand in hand, in proper synchronization and completed the
auction of about 20 mines which would continue the supply of iron ore and chrome
to the entire steel industry. So, I thank the hon. Prime Minister and the hon. Chief
Minister of Odisha for this very nice, synchronized action, which would save more than

two lakh jobs in the steel sector.

Sir, T represent Odisha in this House. My State 1s extremely thankful for this
auction process. Because of the 20 mines which have been auctioned, as per preliminary
estimates, the State of Odisha would get about four lakh crore of rupees of revenue
over the lifetime of these mines at the current value and the current level of resources.
By better scientific exploration, if the resources increase, then this amount will even
mcrease. And, if the value of minerals increases, then there will be a further increase

in the revenue which will come to the States.

Imagine the potential of this policy decision which the hon. Minister of Mines,
Shri Pralhad Joshi, has taken. On an average, Odisha will get about 20,000 crore
revenue. One AIIMS costs about 1,000 crores. ST Heleld I ¥ fF anfeem o &
I 20 R wWiel ST Ehd 8 | G Jaled e 7 i 100 Bl S0 P ey
@I investment ST &1 ¥R, 20 §9IR P U ¥ g Hiel 200 Fdigd [qened wiel
S Hbd & | SHBI Hedeld U8 w [ 8¢ slis § b world-class school ¥@lell ST Habdl
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21 59 diferd) &1 S potential ®1 39 Uiferell &1 Wl UH a1elT A9IRY 9 IwWd €,
I9%! IF human angle H1 ST @IRT| I® A1 FUe9 €1 S99 economic activity
Bl

IR, Y fundamental HiST T€ ¥ 1% 37701 @b FE BN A1 B o1l W AT AR
€, 9 TR & <nll @l @ e a8 qdved gdw gl Sl €1 9 2015 9 S
MMDR % Amendment &R TR11, 39H District Mineral Fund &1 Td 94 &Y daifol
STell | District Mineral Fund # 5799 district # mineral produce &1 81 € ST
district ) Ueh significant amount firerar €1 o1o1 dab 35,095 il w0 DMF # ?e_nh?%
€ P Bl H U qeR oo gl

WA, AMEI We H 9,501 TS TN, ARES T H 5181 HUS T, B NG
H 4980 WRIS TUY, PUlCh H 1,842 HIG W AN T TRE PE-BE TP
we d il d voremE 1 A 7 i #Y e # District Mineral Fund ghCol
T3M €| This is a great thing for every district, for the local people who are
affected by the mining industry, sometimes negatively. But, this is a very positive

impact.

Y, 1} second point WY AT g8 fdel § CMSP & Amendment @1 provision
| I¥ Amendment T 87 §9 Amendment & fundamentally, coal sector T economic
activity by avg 9 93, de provision <1 711 Bl Ug By 97

Tl Sfean # 965 TR T requirement & 3R &0 WSHM hdel 730 MfeRM
e bl hed & | I A W) gH 235 TSR @ coal @1 impact BT USHl &1 Ty
93 H UH 1 A, 10 IR RIS o0 & Rod B o 8% Sl R 235 fHfamE
o e Y, dl 89 99 & g wnd @t 9ig 1 @ gur gRi 0 gadl ded )
?ﬁﬁ%ﬁﬁ?ﬁwmmﬂﬂﬂwWmentrepreneursﬁ?e_dﬂ@\_rﬁ
TEf & &% g9 97 9 97 Saaude o A7 S "EAl B ody R e 9 R
el WS We, fby ovE 9 wd ue UW1 SRR, s Ar il g Qw4
Aot | gl wEer % "R Bl b Haex Bl eue TR e E

arefl arf) off &y vEY o) fF end-use restrictions B¢l a0 77 & ﬁﬂ@ﬁ Ul
1 Fan g1 T TET 1 b SSw ORI U U qgd 91 6Isd €1 SR a7
ST & fh & wigd | ®E dig @ WS gldl &1 Ud 3wl I 'ldl @, @llkr ds
mﬁ,mﬁgm%},ﬁlmpore,mﬁﬁq?finemﬁlws?ﬂfﬁ
®1 g1 @8 A dbdel d1 WsdeH Yol b 8l dl qIbl IS B dAT BV d waste €
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SITQH, ol @RI waste ST Sl ¥ A1 IUH] NI [ g8 disae IuAnll g1, 3961
o &l & | 519 T end-use restriction FFHT 9 mine WY @ <1 € @1 €A practically
I $S3¢1 Bl UH BIC W &4 | 91 < €| g€ T Bl Afey | That is economically
inefficient and that is unemployment-oriented policy. @& <&l &= =Ryl Fid-n &l

HF, mining industry P mining industry T e <&@ @1feT| IHF end user I
end user I T8 develop B S AT A w9 Sf g Hedd 3T UIGETT elly
§ 3R # o1 W Sl g BT TvE @1 end-user restriction ET B AT
SN mineral el TV €, 99 mineral & $g ITAT B Thd &, O FTGHT 511 AT
8l, IHbl 98 IUAET $ee d difRyl

Third, selection process WX question 3G ¢ €| IE selection process Tgd
@l transparent & | Even though FDI has been allowed, the law very clearly sasy that
only Indian nationals or Indian companies can compete. 3R Hig ATl BT gfea
# 37T mining sector # participate B @Edl & @ H 3 Ued e # HuAl
AT T SIEAT & laws & R W SU 30T SR BT U, T 9% participate
BT Bl &1 @ ¥ o¥E &I check and balance AFHR Tl Sft @Y o ¥ s
SHh 9N UgeRll &l dwl & Wﬁﬁﬁﬂﬁwwil TqE criticism

unfounded criticism % |

IR, prior permission @1 d1d §g, proper channel @1 & &% | &4 Toia-
permissions ¥4, ¥R production process, €9RI allocation process Id-ll slow €l
SQM | ST€l UX & 4R U@ process W HY &1 5 A #1S0 auction &1 & o1 S9H
By 4 g IR A WY o &Y Wigel del 3f¥ 9% Under Secretary ¥ Deputy
Secretary, T Director 31 Secretary T WIIY, $H HdH] F1 Hileld ©7

[THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA) i the Chair]

SUPI DIy Holeldl el &1 R Th g7 A decide Y for1 fh Gy, arg, SIS
HIg=H auction process 9 Sl ol I prior permission ®1 requirement &l el
UY I justification <€l &1 It is a very nice simplification. It is a very small thing.

I do not think that there is any reason to criticize this.

Y, 9l w@N ged 89 employment-intensive sectors ¥ 3 9 e mining sector
Tl ¥ IR g § - 1st is construction. 2nd is automobile, 3rd is textile-garments
and 4th is mining. Mining sector # economy @1 b =) faen g9 il s &1l
Tl W, WU Ay ® O™ Norway, Canada, South Africa, = e mining sector
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Pl oldby Sal UMER infrastructure AR fhdl 3fX 3109 future &1 generations &
17 wep VAT foundation lay @1 75 o1o1 @ fdwd WX ®1 economy Hel #I ST, @
9 IRER | 59 TR A, UPRT T TH SA9 TR resources AT € o il AL
®H 3 resources hl 3= O JUAN b¥, Ikl Tl adflh O production Hé? H Al
Fedl & T IFU-3EY TiF | 8 S mining &Y | €1, 8 IS F1 UF check
and balance B @1fEY, T A5 &1 TH process &F1 @RT| 311 science Tl
develop 1 F@I & 1% 3R TP mine Pl FIC HI & 918 519 I end T ol BRI
miningéﬁWGfﬂHFﬁQﬁ I I Gk wHE g &Y 97 Hebddl #1379 science
S develop 1 @1 © & top soil I 3T protect HY Hhdd &1 IH top soil I
S, ST9 31 I mine B close F1 a1 I SE W A10H T8 top soil & il
€ ol 59 e 9 99 o W oAy wdl 9 #1 o Hed) € 99 S W dmuy
ST A1 IR ST Fdhal ©, S9 SHE W Sl activity Teel il off @€T same activity
Y A 2 AFdl € - hael A Bl IGo DI 5exd ¢ [ J§ T positive employment-
generating factor ©, $H®I [HH e ¥ develop AT Y|

e, wishin @R v & job-multiplier impacts 31T 2 | HeH ugell Al 8,
backward linkages ¥, IT S suppliers € 907 ¥ machinery ¥ operators &, 39
Hech BRI | GERT 3T &, forward linkages - 919 iron ore @l forward linkage ¥ld
& W1 8l T, coal @I financial linkage - UTa¥ & |y gl | eI el 2, financial
linkages - 911 @9 11 €, 3Mudh 7 H working capital & requirements kI &
- g4 @¥e % financial linkages eId € 1 €ldl 8, demand linkages. HIfSi1 Ay
¥ Rl activity gl &, 399 f3A7s generate BIl &1 3 9 factors &1 ey,
S At industries € S agriculture # € - 3R GDP 1 WRIE grow B & I
agriculture § F5CHT employment generate BId1 €, IUH 13 0N SAGT HIGHT e
el 21 GDP & 1 wde 9 [d manufacturing # employment generate ®Id1 &,
3Dl 6 0 AT ey H employment generate RGN

1 S/ H o | Pl O A economic policy ® employment 1 potential
HIY wAgl 8l A e 9 Rgwdr o Qw A wigi W adsl AriRe 81 Hiel
employment market # 31 &, employable age ¥ 311d &, I¥d o1 wighin Siar Qe
gd 2l ﬂ%ﬁ‘i{ﬂf vl 38 g adld &1 simplification =Ry, o1 =Ry, gas! e
rferes &1 Wb, UHTEA o <eq| &9 checks and balances &I §Y forest & &M,
environment & T, local and social issues & W12, rehabilitation & I $1 ¥
wiged &l 2 1 wad g¢ ol G ofl wehi Sy $) 9gn & Oy B 91w
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T argaHt S
B, % HA1 ARy R S SAET employment 3R fhH Taex # generate Tl

aldl 2|

T faes € fF ST U9 core industries €, steel, power, cement, fertilizers and
coal - A Uil w1 Uil geedla wigh u¥ dependent &, Wil employment-intensive #,
Sl Q9 B WY F AT 980 ST €1 9% development % féTU, employment-
generation & fo1v, local revenue generation & o R ) simplification g =fa
P ARyl H AR A= Sft 9 eed %W 9 Mining Act 1 9% Coal Act
B o, g 3l S simplification HY Thd &, FY 3N T &S0 § ¢ | TH AMTH
89 initiative @1 HWITA B3 © b 30 sa-l oS @l 999 - | YEd S
O fad), aw 9gd 99! 9 €, b [0 H ofuh] e ol g1 gl & e
NUITHETE Helsd, 314 @ HHI 1%—":” ERSEC ﬁ"m— 3IMY<hl E€4eg |

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I thank you for giving me this
opportunity. The Mineral Laws (Amendment) Bill was passed in only four minutes in
the Lok Sabha. No fruitful discussion could happen on it. I would like to take this
opportunity to point out several issues with the Bill and the circumstances around its

introduction and hasty passage.

The All India Trinamool Congress has categorically opposed excessive use of
Ordinances to enact legislation. The framers of the Constitution did not want Ordinances
to be used in this manner. The BJP does not care about the framers of the Constitution.
Many of the Bills moved by the Government through Ordinances are not of urgent
nature but a way to skip scrutiny by Parliamentary Committees. [s the Ordinance
justified in this case? This question does arise. No, Sir, it 1s not. The expiration of lease
of these mining units was foreseeable. The mineral industry's demands, which are being
addressed, did not arise overnight. These demands have been long standing and vyet
the Government chose to incorporate it through an Ordinance. This just shows the lack

of vision in the law-making capacity of the Government.

Coming to the Bill, the mining leases of 334 mines were expiring and the Ordinance
was brought to sustain their functioning. However, there are several issues in the

industry that must be addressed first.

So far, very few of the 204 blocks that were cancelled by the Supreme Court in

2014 have been auctioned. Production from captive coal blocks had fallen to 25.1 million
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tonnes n financial year 2019, down from 43.2 million tonnes in 2015. Importantly, more
than 50 per cent of India's total primary energy comes from coal. The plant load factor
at thermal power plants remains depressed due to the economic slowdown. Lastly, Sir,

the import bill for coal rose to 26 billion dollars in 2019 from 16 billion dollars in 2014,

With these measures, the Government 1s also facilitating the entry of major global
mining players. To make sure that these investments fructify, the Government should
make sure that the surrounding factors are enabling in nature, like the kind of coal
blocks offered, the infrastructure available, the Government's ability to ease the regulatory
hurdles such as the process of obtaining clearances and clearing of mining plans/

leases.

On the one hand, you want to open up the coal mining market. On the other hand,
the opening up of coal mining to private players effectively ends Coal India's monopoly
status. The company has been set a target of one billion tonnes production by
2023-24. Last year, it produced 606 million tonnes. What is the plan? What is the route

to achieve 1t?

Lastly, I would like to rest my case by reminding the Government that Parliament
need not be reduced to a rubber stamp. Let debate happen and let legislations be
enacted after healthy discussion. The Indian people deserve at least this much from

their elected representatives. Thank you, Sir.

st femr yare fae (Sv udwy el Sumweer wgidd, e i Al
(FEier) e, 2020 W S dlem H1 A G €, gHe O # N aNHR U
bl g1 HER AL ofl e aile vl (faer i fafmey sifem, 1957 @1 8k
HeMerd b3 & Tely dei wlell W (99N Susis) srEfam, 2015 &1 Helgs &9 &
forT e are 1 gud AT 5Ei St 9 aum el 59 1 SN g o garn
2 I Qu A dlel &1 der &1 & gH Na d ge werd €1 gAR du HH @)
TR swelidl ol 3 Sl I8 ¥ Sy, Ael U¥ ¥ sieAl @l @l wlst Hi
MR ®3 & Y o718 § 1, dl SEH @ANUR BB gL 8 W Bsoll b2 [
IR AFSt A qTE TR W W Aol R

i el wE oft § S e € T ot fadet el g, St fadelt awafri
et 1 qr7 e fl, Al Shl 3T B dBeld BYA? SABI & R IBA? IR Tsi
oY MR, wel gew, ufdent sire, sifun oY Ner & &3 & 1 Sudae ¥, wawef!
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AN 9 H aRSMRT €1 § S eredn § 16 s fore g ek el o
& 9 WART & A Bl & ISEIR < AT IHF AT -4 MR FI1- YTRIT BT
¥ ge o de Aedl g 6 GAfER B B e I SIE? del WSl SR
T drel T €, ot SEi g € § Sus S emed € o oy e el et
Pl Bold B 5 9 TAR & Ral w1 gRiga i ok w18 geae 11
e St eant o Hwet €, SEdl A w1 IhEr € g ameyl ab A g oqu
@l geligie = 8l el 8, gdR Qw0 9wl &1 8l W) @ ol ugNu SurRl el YRl
8, gH®l MY BY pdlel A2 (TR B ESY).. g ferar  ggr diedl § F
Sit EdRT Pled SREd FET 8, ISP Aol IR P AU WER F R S T
27 ol ¥R < B FEERT B 95T &b & ¥ M wdl § S99 oft s e
Ao # P TAY TRBR AT SUR bl SEi-sEl oy "I &9 € a8l W
FIAT w0 A AEFT B OTED €SS WHEN FU Fold Bin

H gaerEs W ol §, AR ¥El qeeids H Ul ¥ THR e & & 4 SRHs
&1 Wisl & fery grdiete gl =Rl Wikwg siiv dfedyy # |F 61 W |, Sk
forg off TRER B il BT Aoy BRR 5 TR 9 $1 selerEwen qoigd €@
b | agi e fadiwsll @l $iv dsniiel Bl Abe W9 @1 wWisl eardl aiey, e
fb €91 Q¥ ASige €1 Wb | gl vkl b Rl H U] §1d WA SRl g, gdie |

SHRI PRASANNA ACHARYA (Odisha): Sir, I would like to support this Bill and
I compliment the hon. Minister for bringing forward this Amendment Bill. As the
Minister has already stated, many of the proposals that have been incorporated in this
Bill had been suggested by my own Government, the Odisha State Government. Sir, you
know that Odisha 1s one of the leading coal-bearing States in the country. Shri Ashwini
Vaishnaw, while elaborating on all the points, very rightly stated as to how the coal-
bearing States like Odisha, Bihar and Jharkhand will be benefited from this Amendment
Bill. Therefore, I whole-heartedly support this Bill.

Sir, T would like to bring one thing to the notice of the hon. Minister. A good

provision is made in the Bill that some of Government companies will be kept outside
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the competitive bidding process. The competitive bidding process for auction of coal
and lignite block need not apply to mines considered for allotment to a Government
company or its joint venture for own consumption, sale or any other specified purpose.
There 1s nothing specifically mentioned in the Bill as to what 1s meant by 'any other
specified purpose’. The hon. Minister may kindly explain that. It is a very welcome
proposition about composite prospecting licence-cum-mining lease. This will avoid
killing of unnecessary time in the process of mining. So, it is a very, very good
proposition that has been made in the Amendment Bill. Moreover, the successive
bidder would get the benefit for two years to start exploiting the mine without waiting
for the new license, new environmental clearances. All these certificates would help the
successive bidder. Therefore, it avoids killing of unnecessary time in starting the mining
process by the new bidder. So, it is also a very, very welcome proposition. I mostly
welcome that in many of the Bills, which this House has passed in the past, we have
seen that, directly or indirectly, some of the powers of the State Governments were
being usurped. It was so in the case of many of the Bills starting from the RTI
(Amendment) Bill to many of the Bills which were usurped by the Central Government
but, 1 think, this is one Bill where the power has been given to the State Government.
Therefore, 1 welcome this Bill because the Bill provides that prior approval of the
Central Government would not be required in granting these licenses for coal and
lignite in certain cases. But what those certain cases would be, as Ameeji has rightly

pointed out, that has to be explained by the Minister.

[THE VICE-CHAIRMAN, (SHRI TIRUCHI SIVA) in the Chair]

Last but not the least, I do not understand the reallocation after termination of
the allocation. Some of the allocations, the Government has the power to terminate for
this reason or that reason. The CMSP Act also provides for termination of allotment
order in certain cases but the new Bill empowers the Central Government for reallocation
of same mine either through auction or allotment. So, why this either, or? You do it
through auction. Why through allotment? Why the Central Government 1s again taking

power of allotting. ... {Interrupiions)...
SHRI PRALHAD JOSHI: It is only for Government. ... {Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Later, when you reply, please.
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SHRI PRASANNA ACHARYA: That vou should clarify. There is a confusion
about this. So, the Government should clarify this. So, Sir, above all, this is a very, very

welcome Amendment Bill. T whole-heartedly support this Bill.

THE VICE-CHAIRMAN {SHRI TIRUCHI SIVA): Thank vou, Prasannaji. Dr. Banda
Prakash, not present. Shri K. Somaprasad.

SHRI K. SOMAPRASAD (Kerala): Sir, [ stand to oppose this Bill. My Party has
opposed it since the beginning itself the whole exercise of handing over mineral
resources of the country, coal blocks in particular, to private hands for commercial
purpose as well. The present Bill cannot be seen in isolation. It needs to be seen and
understood alongwith the Government's decision to allow 100 per cent FDI

...{Interruptions)...

SHRI B.K. HARIPRASAD: Sir, the Government is so serious, there is no quorum

in the House! ...{Interruptions)...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, please. ... (Interruptions)...
SHRI K. SOMAPRASAD: What should I do, Sir? ... (Inferruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Quorum is there. ... (Interruptions)...
Please. ...{Interruptions)...

SHRI JAIRAM RAMESH: Sir, there 1s no quorum. ... (Interruptions)...

THE VICE-CHAIRMAN {SHRI TIRUCHI SIVA): Please. ... (Interruptions)... We
have quorum. ...(Interruptions)... He has counted and the quorum is there.

..(Interruptions)...
SHRI JAIRAM RAMESH: We have only decorum, no quorum. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Quorum 1s also here. Only decorum

18 not here. ...(Inferruptions)... Please proceed.

SHRI K. SOMAPRASAD: Sir, the present Bill cannot be seen in 1solation. Tt needs
to be seen and understood alongwith the Government's decision to allow 100 per cent
FDI in coal mining by private players for commercial purposes. First, the nationalization

of the coal mining in national interests was sought to be reversed by allowing private



Statutory Resolutions [12 March, 2020] and Govermment Bills 2%

sector to mine coal and other minerals for commercial purposes. Earlier, coal mining for
commercial purposes was vested with the public sector Coal India Ltd. so that commercial
mining of coal is done to maintain a balance between the household consumption of
coal and the industrial consumption of coal since the coal is as well a basic industrial
raw material for power, steel, fertilizer and other crucial industries. Thereafter, it was
thrown open to private sector only for captive purposes to begin with and later for
even commercial purposes. Commercial purpose means coal would be traded like other
commodities and meeting the industrial requirement would not get any priority. Now,
after allowing 100 per cent FDI in commercial mining of coal, doors would be opened
for export of coal as well since mining in our country 1s the cheapest as per international
standard. The present Bill is an interim step for the finality of the destructive process
in making coal a hotly traded commodity in international market totally unconcerned
of its requirement in the domestic economy both for household consumption and more
so for industrial consumption. Even now despite exploring all the alternatives, electricity
generation in our country 1s still dependent mainly on coal and coal-based thermal
power occupies almost 70 per cent of country's total power generation. ...(Time-bell
rings)... The present Bill is aimed at attracting foreign players in coal mining with 100

per cent control which will be disastrous in national interest. ...{Time-bell rings)...

It was claimed that the Bill is brought for optimal utilization of natural resources
like coal and other minerals which are also important industrial raw matenals as well.

Then, why commercial mining is allowed?
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Somaprasadyi.
SHRI K. SOMAPRASAD: Okay. Sir, I oppose this Bill. Thank you very much.

SHRI M. SHANMUGAM (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir, for
giving me an opportunity to participate in the discussion on the Mineral Laws
(Amendment) Bill replacing the Ordinance. First of all, there was no necessity to

promulgate an Ordinance, since there was no urgency for this legislation.

As the Statement of Objects and Reasons of the Bill says, this Bill is to privatise
the coal mining sector and handing over the precious coal resources to the multi-
national companies and big giants, in the name of liberalization of coal mines. I do not
know, what 1s the motive or intention behind bringing this Bill and from whom the

Government 1s getting pressure to bring this Bill?
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As per the Minister's statement, the country imported 235 million tonnes of coal

worth ¥ 1.75 lakh crore last year, and out of this, 100 million tonnes was non-substitutable
coking coal. Already many thermal power plants are being closed in phases and there
1$ a ban on starting new thermal power plant because of environmental pollution. For
example, BHEL has the capacity of one lakh megawatt {rom thermal power plants but
it has been restricted to one thousand megawatts only. There is no work in the BHEL

power plants also, and the workers are being in the fear of retrenchment.

The Bill envisages removal of restriction on end-use of coal and it becomes a

commercial, marketable commodity. ... (Tnterruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Nothing other than what the

Member, 1s speaking, will go on record.

SHRI M. SHANMUGAM: Sir, Coal India Ltd. (CIL) 1s having a workforce of 3 lakh
labour and it is an asset to the country. A tremendous amount has been invested over
the years in Coal India Ltd. and it has been a Maharatna PSU. When you have such
an efficient and time-tested public sector undertaking, the Government should not

nvite multi-national companies for coal block allotment.
SHRI B.K. HARIPRASAD: Sir, no quorum.
SHRI JAIRAM RAMESH: Sir, there is no quorum.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): For how many times, will you ask
for quorum? No, no; you asked earlier. Please allow the Member to speak and then yvou

can raise 1t.

SHRI M. SHANMUGAM: Sir, Coal India Ltd. should be given maximum coal block
allotment so that the workers are fully engaged in coal production and productivity. It
15 the responsibility of the Government to ensure that the interest of Coal India Ltd.
1s not compromised and it should not go the way BSNL and MTNL have gone, when
you open it to the private players.

By opening up the coal sector to the private players, especially multi-nationals
and giant companies, they should not resort to over-exploitation of coal resources,
leading to adverse environmental impact in the coal mining areas. Private players will

always exploit the labour and the Government will be a mute spectator. With the help
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of new reforms, which the Government intends to bring, the private players will exploit
the workers like anything. It may lead to unsafe mining and safety will be given a go-

by.

The Government should not forget the mine disasters like Chasnala disaster,

Dhanbad coal mine disaster, Meghalaya mining accident in 2018,

Labour welfare in coal mining industry plays an important part in establishing
good industrial relations. Working conditions of the coal miners have important bearing
on health, efficiency and turnover rate of workers. ...(Time-bell rings)... Sanitary
conditions in coal mines are not satisfactory. Lack of adequate ventilation in the
workforce is creating lot of health problems. Since the Bill aims to privatise the coal
mining sector and heavily weighted in favour of the multinationals and exploitation of

precious coal resources, we are not supporting this Bill.
THE VICE-CHAIRMAN (SHRT TIRUCHI SIVA): Shri Binoy Viswam.
SHRI BINOY VISWAM (Kerala): Sir, [ oppose the Bill. ... (Interruptions)...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You please speak.

SHRI BINOY VISWAM: Sir, I am seriously telling you and the House that any
patriot can only oppose this. This 1s a Bill which is supporting the FDI, the {oreign
capital and that too by a Government which always swear in the name of 'swadeshi’;
the swadeshi Government supporting the foreign capital and opening the doors for
videshi exploiters of our natural resources. So, I very honestly ask the Government,
what about the Swadeshi Jagran Manch and their slogans? Now, you are inviting them
to come and plunder the entire resources of nature for their profits and not for India's.
This 1s a Bill which 1is really an anti-Indian Bill. What can be the fate of the Coal India
Limited? The Minister in-charge of that Corporation has a duty to tell the House. Will
it continue to live or are you going to kill 1t? Once the FDI is allowed to come in
unbridled, it is quite clear that they will kill the Coal India in the near future. That means
thousands and thousands of the workers are going to be affected. They had a strike
in the county last year, on September 24th. A strike was there, everyone took part in
that strike including the BMS people also, not officially, but mentally they were in that

strike and those workers are asking the Government as to why this Government 1s
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supporting them. Sir, this Government has a duty also to explain to the country about
the consequences of this Bill on the nature. Environment is very important for the
country, for the present and for the future, and those concerns are not addressed by
this Government. This Bill says that FDI will be the mantra, where environment will be
the causality. That is why I oppose it. India has the fourth largest reserves as far as
coal is concerned. Who told the Government that Coal India cannot extract that? Who
told the Government that only foreign investors can extract that? You make the Indian
mechanism efficient. You tell them to extract that. You tell them to make it useful for
the nation and for its progress. Instead of that, you are now finding a shortcut and
that shortcut 1s this FDI. That is why this Bill can only be opposed. So, in the name
of the Indian people, for swadeshi reasons, we, the Communist, oppose the Bill and

you, the BIP, are supporting. We have to ask you: Are you really swadeshi or videshi?

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri Veer Singh.
..{Interruptions)... No cross-talk.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Veer Singhji. Now,
Shri V. Vijayasai Reddy. ... {Interruptions)...

SHRI B.K. HARIPRASAD: Sir, I have a point of order.

THE VICE-CHATRMAN (SHRI TTRUCHI SIVA): No point of order.

SHRI B.K. HARTPRASAD: Sir, I have a point of order.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Under which Rule?

SHRI B.K. HARTPRASAD: Sir, the Rule 1s 257.

THE VICE-CHAIRMAN (SHRI TIRUCHT SI'VA): Rule 257 1s not about that.
SHRI B.K. HARTPRASAD: Sir, there 1s no quorum.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): What is the Rule? Give me that.
... {Interruptions)... Rule 257 does not warrant that. ...{Interruptions)...

SHRI B.K. HARTPRASAD: Without the quorum, how can you pass this Bill?
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): See, the quorum was there. When
you raised the issue earlier, we counted and said that the quorum is there. Now also.

...(Interruptions)...

SHRI B.K. HARTPRASAD: Please count it. There is no quorum. I have no problem.

We are supporting this Bill. But, there is no quorum.
THE VICE-CHATRMAN (SHRI TIRUCHI SIVA): There is quorum.

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Sir, they have intentionally left the

House to ensure that quorum is not present. So, let us proceed.
THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Now, the quorum is there.

Earlier also, you raised the same point. You raised the same point. At that time
also, the quorum was there. Now, you are raising it. You are not quoting the right rule.
In spite of that, we counted and there is quorum. Shri V. Vijayasai Reddy, please

continue.

SHRI V. VITAYASAI REDDY: Sir, [, on behalf of my party, the YSR Congress Party,
rise to support the Bill. This Bill will speed up the process of implementation of the
projects, ease of doing business, simplification of procedure and benefit all the parties
n the area where the mineral 1s located. Sir, my point number two 1s that the Bill 1s very
much needed for enabling seemless implementation of hundred per cent of foreign
direct investment under automatic route in coal mining for open sale besides creating
associated infrastructure such as washeries. Mr. Vice-Chairman, Sir, it 1s the Congress
Party, under the stewardship of late Shri P'V. Narasimha Rao, which had itiated the
process of liberalisation, allowing the foreign direct investment into India. And, what
has been allowed at that point of time, can't be reversed now. If at all, foreign direct
nvestment 1s stopped at this point of time, the whole economy will collapse. 1t is the
Congress Party which had initiated it and supported by the Communist Parties also at
that point of time. Now, it can't be reversed. Jairamyi is aware of it. Sir, now, about the
mmplications of this move. This will open up the sector to players outside the steel and
power as well as remove the end-use restrictions. The next point 1s that it will create
an efficient energy market and bring in more competition as well as reduce the coal

imports. India imported 235 million tonnes of coal last year, of which, 135 million tonnes
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valued at T 1.71,000 crores, could have been met from the domestic reserves and
thereby, we could have saved the foreign exchange reserves. It would also help India
gain access to high-end technology for underground mining used by the miners across
the globe. Sir, my final point is that in the year 2018, the Government has set a mining
target of 1.5 billion tonnes by 2020. Out of this, 1 billion tonnes was said to be from
Coal India and 500 million tonnes was from non-Coal India entities. The target has now
been revised to 1 billion tonnes by 2023-24 which, I hope, this Bill will enable. Sir, I
support this Bill and with these words, I conclude.

SHRI K. K. RAGESH: Sir, this Bill is going to destroy our public sector undertakings
such as Coal India because the Government is opening the mining sector not only for
private buyers, but, also for foreign players. Earlier, there was some restriction, it was

completely under the public sector undertakings.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please speak about the Resolution.

SHRI K.K. RAGESH: Sir, I am talking about that only. They are saying one thing
on the urgency of the Resolution and bringing another thing in the form of the
Ordinance. That is why I am talking about that. Sir, earlier the entire mining sector was
under public sector industries and it had already opened for private players and at that

time ... (Tnlerruptions)...
THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Ok, thank you. ... (Interruptions)...
SHRI K. K. RAGESH: Sir, I am the mover of the Resolution. ... (Interrruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, you are the mover of the

Resolution, but, speak on the Resolution. ...{Interruptions)...

SHRI K. K. RAGESH: T want to reply, | have to speak in the form of
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Be precise, not lengthy.
-..{Interruptions)...

SHRI K. K. RAGHESH: 1 did not take even thirty seconds. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Be precise, convey your point.
-.{Interruptions)...
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SHRI K. K. RAGESH: T did not even take thirty seconds. What is this, Sir?
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): One minute is already over.
...{Interruptions)...

SHRI K. K. RAGESH: While moving also, you did not allow me. ... {Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Do not argue, please speak.
..(Interruptions)...

SHRI K. K. RAGESH: Now also, you are not allowing me. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TTRUCHI SIVA): Do not waste your time by arguing,
please speak. ...(Interruptions)...

SHRI K K. RAGESH: If that is the case, then I do not want to speak. What is this?

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA}: Then, that is left to you. When
[ am giving you a chance, the Chair is telling, considering the time confine your speech.
Why are you arguing? You could continue your speech. It is our duty to remind you

that the time is very less.

SHRI K. K. RAGESH: So earlier, it was given to the public sector undertakings,
now, it is open for private players. At that time there was a little restriction that the
coal was himited to power generation and also for iron and steel industries. Now, all
such restrictions are lifted and you are opening the entire sector for private and for
foreign players. On the pressure of these mining mafias, the Government is doing

everything. So, I am requesting the Government to reconsider the decision.

THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Mr. Ragesh, are you sure you are
speaking on the Resolution? Are you speaking on the Resolution? You are speaking

about the merits of the Bill.

SHRI K.K. RAGHESH: No, I am talking about the Resolution because in the
Ordinance, it was said that certain number of leases on mines are going to be expired,
but, at the same time, when you go through the text of the Ordinance, it 1s different.
That 1s why I am compelled to talk on that.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): Ok, thank vou, you have conveyed

your point.

SHRI K K. RAGESH: So, I am requesting the Government to reconsider the
decision. Thank vou, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Minister, you also please be

precise.

SHRI PRALHAD JOSHI: Sir, I will be very brief. Sir, around twelve Members have
participated in the debate, I do not want to mention their names because of the paucity
of time. I thank all the Members for participating in the debate. My question to all the
learned Members 1s that this restriction of end-use was only there for Schedule 2 and
Schedule 3 mines as far as coal block is concerned, and for remaining all, we were
auctioning or allocating the green field coal blocks as per MMDR Act from the
beginning. There was no end-use restriction. Let me first clarify that. Also, T will try
to address all the concerns about the privatization and FDI. But, my question is with
FDI privatization, whether we should produce our own coal and supply to our industry
or we should import by spending ¥ 2,71,000 crore Sir, this 1s the question before the
country today. THR T 729 I8 ¥ fF RN &4 SHIC $AT € 94 THN IR §o
SleRgwd Pl b &, Plel Rod ¥, g ol Roid 8 g9 &1 81 This is the

question before us today and the House has to decide that. My humble submission

is that we have to produce coal for which we have the reserves, and we should see
that the import is reduced. By that, we can produce more electricity, and by that, to
that extent, we can reduce the import of o1l also, that 1s, petroleum products also. This
1s the argument, and with this conviction, we have brought this Amendment. Dr. Amee
Yajnik has mentioned that the eligibility criteria has been diluted, and proper procedure
to evaluate the bidder has not been mentioned. The eligibility criteria will be decided
at the tender stage so as to allow the maximum competition and entry of all new
technology and finance in the coal sector. This is needed today. That I am going to
assure you. By removal of end-use restriction, the national resource is exposed to the
foreign entity. This was another concern expressed by you. The end-use restriction, as
I have already told, is only Schedule II and Schedule IIT mines, it is there, and under
CMPs Act, and it 1s not there in MMDR Act, which 1s there from the beginning. Thus,

the fear is not well-founded, and bringing the foreign investment in the country will
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boost the economy, and also, new technology will come.

As far as opening of FDI in the coal sector is concerned, still, there is no mention
of health, welfare, eco system, air pollution etc. I have mentioned it. There are enough
laws, whether it is the FDI or the domestic players, all the laws which are existing today,
which are in force today, they will be applicable to everybody. Those things are not
at all diluted. Only automatic route now is allowed, and it is assured that all the
regulatory measures, which are applicable to look after health sector, welfare,
environmental concerns, all the mines, including the coal mines, are not being changed

by this Amendment.

Further, rehabilitation, resettlement of all the project-affected persons will be
properly done, and I appeal to all the State Governments, 93 ¥l @1 @l explitation
Bl & @Ryl SEe Sl T Sl e ¥ 9l QX1 wAalel ¥ TdHe Bl Y
qfeT| IAF AT S mining F AT M & mining activity @ [T oI &, S+Tb1
Sl o HI restriction ¥ I restriction 4l TRE ¥ implement HIAT MY ol
# Rt goe €1 FEA el § % by doing that, it should not be delayed. The process

should be fast tracked so that our natural resources can be used, and by doing that,
the economy will grow. CIL & § # d§d ¥ questions Qﬁ WA g & g
% H Q¥ Y& Pl ge 7w Il el § 6 CIL will be strengthened. and I have
given the target to the CIL, and the new CMD has also come. We have a target of one
billion tonne production by 2023-24. For that, recently, with all the CMDs of the
Subsidiaries, all the Directors, all other senior officers, we sat for two days, away from
Delhi, in Kevadia, and we are trying to draw a plan. Some experts also we have brought
in for a detailed presentation to enlighten our officers also about the new technology
and other things. And I would like to assure that there will not be any problem as far
as CIL 1s concerned, and the proposed Bill does not change the existing regime. The
1ssue relating to environment, FDI, etc., ECFC, as usual, they have to take. And this

will bring the foreign investment. I have already told about that.

Then, some hon. Members asked as to what do you mean by 'any other purpose'.
'Any other purpose means', in future, there will be coal gasification, coal liquification,
there are so many things which may come. For that purpose also, that can be auctioned.
This is the only purpose, and nothing more than that. Now, we have removed the word
'that’. Anybody who doesn't have the experience also, they can take the MDO, there

are technologies available, consultants are available; if he is having the investment
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capacity, he can come, invest, and start the mining activity in India. For anybody, there
will be restrictions. Before starting the actual activity, there are twenty clearances to
be taken, which I mentioned in the initial remarks itself Anybody, who wishes to
participate in the tender, who wins the bid, has to take all those clearances. So, there
is no question of any violation. I would like to add that there are four sectors which
are important in the country-the first is agriculture, the second is the service sector,
the third is the intellectual sector like development of software which we export, and
the fourth 1s the mining sector which really adds to our economy. We should exploit
it without harming our environment as we are doing today. As far as Coal India and
the coal sector are concerned, there are so many restrictions imposed on reclamation,
plantation and on usage of water. After mining, whatever water 1s accumulated, wherever
it is potable, it is used for the drinking purpose; wherever it is not used for drinking
purpose, we are using it for irrigation. We are treating the water On DMF, in the
exploration activities, and in so many other activities, we are doing as already mentioned,

in detail, by Ashwini Vaishnaw.

On the allocation of mineral resources, the earlier method of discretion has been
totally stopped. 1 don't want to add anything more here. This has brought about and
1s going to bring a sea change. Sir, I do understand the paucity of time. I feel, probably,
you too are feeling hungry. I understand and do appreciate your patience. I assure the
House that Coal India will be taken care of and the environment too will be taken care
of. On the 334 mining leases which are going to end soon, it 1s our duty to see to it
that they continue. Shri Prasanna Acharya is not here. As for Odisha Government, we
believe in cooperative federalism. As far as the MMDR Act is concerned, the major
recommendations were from Odisha. Many State Governments, wherever there are
minerals, have endorsed this. Keeping this in mind, I request all the sections of the

House to pass this Bill without any further debate. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): We shall first take up the
Resolution moved by Shri K. K. Ragesh.

The question 1s:

"That this House disapproves the Mineral Laws (Amendment) Ordinance, 2020
(No. 1 of 2020) promulgated by the President of India on 10th January, 2020."



70 Statutory Resolutions [RATYA SABHA] and Government Bills

2.00 p.m.
The motion was negatived.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): We shall now take up the motion
moved by the Minister.

The question is:

"That the Bill further to amend the Mines and Minerals (Development and
Regulation) Act, 1957 and to amend the Coal Mines (Special Provisions) Act, 2015,

as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): We shall now take up clause by

clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): In Clause 4, there is one
Amendment (No.1) by Dr. T. Subbarami Reddy. He is not present.

Clauses 4 was added to the Bill

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): In Clause 5, there is one
Amendment (No.2) by Dr. T. Subbarami Reddy. He is not present.

Clauses 5 was added to the Bill
Clauses 6 to 9 were added to the Bill.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): In Clause 10, there is one
Amendment (No.10) by Shri K. K. Ragesh. Are you moving?

CLAUSE 10 - AMENDMENT OF SECTION 4
SHRI K. K. RAGESH (Kerala): Sir, I move:

{(3) "That at page 4, lines 24 to 31 be deleted."

The question was put and the motion was negatived.
Clause 10 was added to the Bill

Clauses 11 to 17 were added to the Bill

Clause 1, the Enacting Formula and the Title were added to the Bill
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, the Minister to move that
the Bill be passed.

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I move:
"That the Bill be passed.
SHRI ELAMARAM KAREEM: Sir, I want division.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Okay. The question is:
That the Bill be passed.
The House divided

THE VICE-CHAIRMAN (SHRI TIRUCHI STVA):

AYES - 83

NOES - 12

AYES - 83
Acharya, Shri Prasanna
Agrawal, Dr. Anmil
Alphons, Shri K. J
Anand Sharma, Shn
Antony, Shri A K.
Azad, Shri Ghulam Nabi
Banda Prakash, Dr.
Biswas, Shri Abir Ranjan
Chandrasegharan, Shri N.
Chhatrapati, Shri Sambhaji

Chhetri, Shrimati Shanta
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Dalwai, Shri Husain

Dasgupta, Shri Swapan

Dubey, Shri Satish Chandra
Dungarpur, Shri Harshvardhan Singh
Ganguly, Shrimati Roopa
Gehlot, Shri Thaawarchand
Gohel, Shri Chunibhai Kanjibhai
Gowda, Prof. M. V. Rajeev
Hariprasad, Shri B. K.
Hembram, Shrimati Sarojini

Jain, Dr. Anil

Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kardam, Shrimati Kanta

Ketkar, Shri Kumar

Khan, Shn Mohd. Ali

Kore, Dr. Prabhakar
Lokhandwala, Shri Jugalsinh Mathurji
Manhas, Shri Shamsher Singh
Meena, Dr. Kirodi Lal

Misra, Shri Satish Chandra

and Government Bills
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Mohapatra, Dr. Raghunath
Muraleedharan, Shri V.
Nagar, Shri Surendra Singh
Navaneethakrishnan, Shri A
Netam, Shri Ram Vichar
OBrien, Shri Derek

Oraon, Shri Samir
Panchariya, Shri Naravan Lal
Patra, Dr. Sasmit

Poddar, Shri Mahesh

Puri, Shri Hardeep Singh
Rajbhar, Shri Sakaldeep
Ram Shakal, Shri

Ramesh, Shri C. M.
Ramesh, Shri Jairam

Rao, Shri GV L. Narasimha
Rathwa, Shri Naranbhai J.
Reddy, Shri V. Vijayasai
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Selja, Kumari

Selvaraj, Shri A. K.
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Seth, Shri Sanjay

Shekhar, Shri Neeraj
Shukla, Shri Shiv Pratap
Sibal, Shri Kapil

Singh, Shri Gopal Narayan
Singh, Dr. Kanwar Deep
Singh, Shri Veer

Sinha, Shri Rakesh

Soni, Shrimati Ambika
Soni, Shr1 Kailash

Tamta, Shri Pradeep

Tasa, Shri Kamakhya Prasad
Tendulkar, Shri Vinay Dinu
Tomar, Shri Vijay Pal Singh
Trivedi, Dr. Sudhanshu
Uikey, Shrimati Sampatiya

Vaishnaw, Shri Ashwini

Vats (Retd.), Lt. Gen. (Dr.) D.P.

Venkatesh, Shri T. G.
Verma, Shrimati Chhaya
Verma, Shri Ramkumar
Vijila Sathyananth, Shrimati

Vora, Shri Motilal
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Yadav, Shri Bhupender
Yadav, Shri Harnath Singh
Yajnik, Dr. Amee
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Tha, Prof. Manoj Kumar
Kareem, Shri Elamaram
Khan, Shri Javed Ali
Nishad, Shri Vishambhar Prasad
Ragesh, Shri K. K.
Shanmugam, Shri M.
Singh, Shri Sanjay
Somaprasad, Shri K.
Vaiko, Shri
Verma, Shri Ravi Prakash
Viswam, Shri Binoy

Yadav, Ch. Sukhram Singh

WRITTEN ANSWERS TO STARRED QUESTIONS

Promotion of handicrafis through Surajkund Crafts Mela
*#196. SHRI SANJAY SETH: Will the Minister of TEXTILES be pleased to state:

() whether Government organized 34th Surajkund International Crafts Mela to
promote handicrafts and handlooms, if so, the details thereof;

(b) the number of skilled craftsmen and artisans of India and of other SAARC

nations who participated in the mela;



